| TEM NO 19 REG STRAR COURT. 1 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR H. B. PRABHAKARA SASTRY

Petition(s) for Special Leave to Appeal (Civil) No(s).31854/2010

SARDARI LAL Petitioner(s)
VERSUS
CHAI RVAN, MANG NG COW , M C. POLYTC. &ORS Respondent ( s)
(Wth office report )
Date: 16/09/2011 This Petition was called on for hearing today.
For Petitioner(s)
M. Anis Ahned Khan, Adv.
For Respondent (s)

Ms. Rakhi Ray, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
The | d. Counsel for r espondent Nos. 1 to 3 al one
present.
O fice report says t hat t hough counter af fidavit

filed on behalf of respondent Nos. 1 to 3 but no vakal at nama
has been filed on behal f of respondent Nos. 2 and 3. The Id.
Counsel for the respondent says that vakal atnama for respondent
Nos. 2 and 3 also has been filed by her on 11.1.2011. Ofice to
verify.

| f t he vakal at nana is filed, t hen list bef ore
Hon’ bl e Court as per rules.
If vakalatnama is not filed, |list before the Hon' bl e

Judge in Chamnbers
(H. B. PRABHAKARA SASTRY)
REG STRAR
hj



